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ORLCER

When this case was taken up to-day, attention of the
Ld. Counsel for the applicant was drawn to prayer 8(a) & (b) as
both are separate prayers and he was advised to choose either |
of them. The Ld. Counsel for the applicant submits that he w;’lzn@

) . [a“.}
press the prayer 38(b) and conf ine to 8Ca

A,
only. Prayer 8@ st ands

deleted. Argument is concluded and order is reserved.
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